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- (By Advocate Shri George Paracken)

- 2. PHC-Cum-Joint Oirector(m), . | o e

,/f

IN  THE CEINTRAL HDMIHISTh;TIUE TRIBUNHL
PRINC IPAL BENCH
"NEW DELHI,

—_—— e A

07 1648/.96

New Delhi this the 24th day of Aygust, 1998 ‘ )

Hon'ble Smt.Lakohml 3u8m101 than, Member (3)
Hon'ble Shri - K. MULhukumar, Member (A)

1. Ms, PGmleoh Gupta, . B
£-120, Amar Colony, '
LaJpat Nagar-1v,

New Delhl-110024

2. 3h.George Mathew,
147, Raj Napgar, o
New Delhﬂ-110029 . . e+« Applicants

Versus

1. Lt, Covernor of Delhl through )
~ Joint Director(Admn, 5

Directorate of Health Serv1ces

Govt.of NCT of Lelhi,

E-Block, Sarasuati Bhawan, -

New Delh1-110001. :

Govt.of ‘N.C.T, of Dslhi,’’

"1, J.L.Nehru Marg, N/Delhl;" o
ee« Respondents
(None for the respondents)

OR D E R (ORAL)

(Hon'ble Smt.Lakshmi SQaminathan, Membef -(3)

This case is llsted at Serlal No.4 in today S causs
list as an Xpedlted case in pursuance of the Hon'ble Acting
Chairman's order dated 17.1.1997. TherEafter we notlre that
Shr'i Raj Singh,learned counsel for the reSpondEnts had appearnd
on 10.11.1997, However, none is present on behalf of the
rSSpondents today. In the c1rcumstan¢es we have-. seen the
pleadlngs of this case and heard Shri Geor ge Paracken yleamed
counsel for the appllrants.

25 The short point in this\case is that the gppl‘cants
are aégriﬂved by non inclusion of their names far regu‘ar¢oat10n
of their: ad hcc_servlces as iab, ﬂSblstantS by the: 1mpugned

to fbeun

order dated 27,9, 95 uthQ'haS been done in respect of qther

Slmllarly SltUdted person,
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\appd*ﬂ;maﬂt of -the aphllcants on ad hoc basis as Llab.Ass istants

‘Secretary(Medical) dated 28,8,95, the services of the Lab.

the dates of their initial appcintment. Shri George Faracken,

.4. In the reply filed by the respchdents, they have, inter-alia,

C e - o /}

3, learned counsel for the applicants has submitted—that in the

B

cass of Applicant 4 shé was appointed on ad hoclbasis by the ordér
Fated 7.6.1975 on.the‘same date; Applicant 2 had been aﬁpointed

on ad hoc basis by tﬁe qrdér dated 3.114976 WeB.+Ffe 1411.1576, He
has drawn our attention to the tentative seniority list of Lab,

Assistants dated 12.4.1994, He submits that 'as per the dates of

they cught to have been placed betueen S1.No. 26-27 in the case

of appllcaﬁi‘1 i.e, between Mrs, Vanita Midha and Ms.Hemangini
0.0umre, and in the case o applicant No.2(£2§3’betueen m:é
Alleyémma_Thomas and Shri Tara Chand Saipi, in acpordance with
their appointnmrwécwnad hoc basis, The grievances.of{the applicants

is that this has not been done in the order dated 27.9.95, It

is stated that in pursuance of the decision taken by the Joint

Assistants who are working on ad hcc basis were regularised u.e.f,

¢

learned ccunsel also submits that persons junior to the applicants

’

have since been promoted as Lab.TechniCians/as evident from the

tentative seniority list uhile the applicants have been urongly

left out.s HB, cherefore, prays that the names of the apblicants
o ‘ ' 2
should” be included in the tentative seniority list as per their oduz

position, and jrantsd the same reliefs as were granted to the

similérly situated persons,

stated that ﬁ@ggé,the service récordq ACRs, Vigilance Reports,

work and conduct reports of the applicants were not recelved from
P P

the Directorate of Health Servlceiz thulp ad hoc apgpeintments

)

along with other Llab.Assistants whose cases have been received by
Tech.kecrui tment Cell for regularisation of their 4d hoc seruices'

will be reqgula rised - aFLer pk301ng their serv*ce records before the

OFC and obtalnlng the appTOVal of the competent aubhonty for
1 L . .

uhlch they: have stated that an early actlon is belng taken by

the Tech. Recruitment Cell to collect service records-?rom the

-
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Directorate of Health Services. Reply has beén Fi\<27on behalf
of RGSpdndents 1 and 2 on 26.11. 96.. In Spite of that reply
hav1ng been filed by the respondents on 26.11. 96, nothing has
besen done by the Respondents and the applicants are still in the

Same position as they we re at the time of filing of the reply,

Se -In the above Facts and circumstances of the case thls

DA succeeds and is allowed with the Follouing directions:-
Respondents 1-2 to obtain necessary documents pertaining

to the services of the applicants and place the same before the

DFC for consideration for regularisation of their ad hoc services

as has been donpe in the order dated 27.5. ,95 ulthln tuo months - .

-from the date of recelpt of a copy of this order, If the ,

appllca1ts are found e ligible for such regularisafion, they Y

shall be entitled to the éonsequential benefits, including

promotlon to the post of Lab. Technlcidns in accordance thh the

teleuant rules/;nstructlons from the date their Juniors were so

entléled to. '_ oo

No order as to costs,

~

(K.muvlukuma:)' (Smt .Lakshmi Suaminathan )
Member (A) = ' | ~+ Member (J)
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